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1. Pursuant to the order dated 18.02.2026, personal affidavit on behalf of 

respondent no.3/Additional Distirct Magistrate (Land & Revenue) 

Jaunpur/Chief Revenue Officer is taken on record.

2. After going through the same, a prayer has been made by learned 

counsel for the petitioner that since the relief sought by the petitioner has 

been granted, no further order is required to be passed in the matter as the 

present petition is now become infructuous and prays to dismiss the same 

as having become infructuous.

3. In this view of the matter, the present petition is dismissed as having 

become infructuous.  

February 25, 2026
saqlain
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